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1. At the outset 1d AR for assessee made the statement that assessee is not
interested in pursuing his appeal before this Tribunal. Ld AR for assessee
requested to allow him to withdraw the present appeal. The Learned DR for
revenue has no objection if the assessee withdraws his appeal.

2. Considering the request of Learned AR of assessee, the present appeal is
dismissed as withdrawn.

3. In the result, appeal filed by assessee is dismissed.

Order pronounced in the open court on 5 day of August, 2016.

Sd/- Sd/-
(B.R.BASKARAN) (PAWAN SINGH)
ACCOUNTANT MEMBER JUDICIAL MEMBER
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